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9. This Compounding Application bearing CP No.

94 /441/NCL'I IMB/MAHl2Ol7 is, therefore, disposed of on the terms

directed above with a rider that the payment of the fine imposed be made

within 15 days on receipt of this order. Needless to mention, the offence

shall stand compounded subject to the remittance of the fine imposed. A

compliance report, therefore, shall be placed on record. Only thersafter

the Ld. RoC shall give effect to this order.

10. Ordered accordingly

Dated: O2"d August, 2Ol7 M. K, Shrawat
Member (Judicial)
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